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mVEmSEMENTS 

'THE PUNJAB SUPPRESSION OF ZNnECENT 

AUVHltTISEMENTS ACT, 194 1. 

PUNJAB Am NO. 7 OF 1941. 

[Received the ussent of His Excellency rhe Governor on the 

3rd April, 1941, and was first published in the C;overpzment 

Gazetre (Extraordinary), Putljab, of the 30th April, 1941.1 

An Act to Suppress Lndecent Advertisements; 

I t  is hereby enacted as follows :- 

4 

Whether repealed or olherwise 
affecled by legislation 

Amended by the Adapration of Laws 
Order, 1950. 
Exlendcd to the territories which 
imme&alely before the 1st November, 1956, 
were comprised in h c  State of Patiala and 
East *jab States Union by Pujab ACL 18 of 
1958 
Amended by Punjab Act No. 25 oI. 1964' 

1 

Ycar 

1941 

1. This Act may be callcd the Punjab Suppression d lndcccni Short liUe- 

Advertisemenk Act. 1941. 

2. For lhe purposes of this Act any advertisement relating to h ~ e r p ~ m i o n .  

syphilis, gonorrhoea, ncmous dcbility or olher complaint or inl?irmily 

arising from or relating to sexual intercourse shall be deemed to be printed 

or wrillcn m a t h  of an indecent nature. 

2 

No. 

7 

3. (1) Whosocvcr affixes to, inscribes or stencils on any house, PrOcecdings 

against 
building, wall. hoarding, gaa, icncc, pillar, posi, board, tree, or any persons 

othcr thing whatsocvcr so as lo be visible to a person being in or passing mxhg, cLcn, 

3 

Shorl lille 

Thc Punjab 

Suppression of 

of Indcccnl 

Adverlisements 
Act, 1941 

indecent or 
printed or 

I .  For Stakemcn~ of Objccts and Reasons, see Government Gazerre writtenmatter. 

(Extraorduiay), P~mnjab, 1941, pagc 56; for Proceedings in Rsscmbly, see 

Punjab LRgislalive Assembly Debates, Volumc XVII, pages 3 10-3 11. 

2. For Sta~crncnl of Objecls and Reasons, see Punjab Gazerre (Exrra.1 1958. 
page 54.6. 

3. For Stalcmcn~ of Objecls and Rcasons, see Prrnjab Gazelle (Exlraordinary), 
19M. pagcs 935-937. 
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along any street, public highway or foot-parh, and whoever affixes to. 

inscribes or stenciIs on any public larrine or urinal, or exhibits LO public 

view in the window of any house or shop, any picturc or prin led or 
written matter which is of indecent nature, shall, on conviction, be :: 

punished with imprisonment of either description for a term which may 
extend to six months or with fine which may exlend io five hundred 

rupees, or with both such imprisonment and fine. 

(2) Whenever any printed or written matter of an indecent nature 

has been displayed in the manner prohibited by sub-section (l), any 

person being in possession of control of the land, building, struclure or 
premises to which such printed or written matkr has been fixed who 

knowingly allows the same to be continued to be displayed shaII, on 

conviction, be punished with imprisonment which may extend to six 

months or with fine which may extend to five hundred rupees, or with 

both such imprisonment and Fine. 

4. . Whoever gives or delivers to any other person any such 
pictures, gr printed or written matter mentioned in section 3 with the 

intent that the same, or some one or more thereof, should be affixed, : 

inscribed, stencilled, or exhibited as therein mentioned, shall, on { 
conviction, be punished with imprisonment of either description which 

may extend to one year or with fine which may extend to one thousand 

rupees, or with both such imprisonment and fme. 

5. If a District Magistrate, Sub-Divisional Magistrate or 
I [Executive Magisuate of the First Class] has reason to believe that any 
picture or printed or written matter of an indecenr nature which has been 
a x e d ,  inscribed or stencilled as mentioned in seclion 3, continues LO 

be exhibited to public view after the commencement of this Act, he may 
by order in writing authorise any police officer to enter, with such 

assistance as may be required, any place and seize, remove, deface or 
destroy any such picture or printed or written matter. 

6. Anypoliceofficerrnayarrestwithoutwarrantanyperson 
whom he shall find committing any offence against this Act. 

1. Substituled far tIlc words "Magistrate of the First Class", by Punjab Act 25 of 

19M. 
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7. Nothing in this Act shall appIy to any adverlisement published Savings 

by any municipal corporation or by any municipal, small town or notified 
area committee or published with the sanction of the 'IS tate] Government. 

I .  Subs~mkd for the words "hvincial", by the Adaplation of Laws Order, 1950. 
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